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RAJASTHAN STATE LEGAL SERVICES AUTHORITY
NOTIFICATION

Jaipur, February 3, 1999

G.S.R. 79.—The Rajasthan State Legal Services Authority,
in exercise of the powers conferred on it under section 29-A
of the Legal Services Authorities Act, 1987 (Act No. 39 of 1957),
hereby makes the following regulations o give cffect to the
provisions of the atoresaid Act, namely —

RAJASTHAN STATE LEGAL SERVICES AUTHORITY
REGULATIONS, 1999
CHAPTER - 1|
PRELIMINARY

1. Short title and commencement:——(1) These Regula-
tions may be called the Rajasthan State Legal Services Authority
Regulations, 19Y9.

=

(2) These regulations shall come into force trom the date
of their publication in the Otlicial Gazetle.

2. Definitions:— (1) In these Regulations, uniess the
context otherwise required:—

(a) “Act” means the Legal Services Authorities Act, 1957
(Act No. 59 of 1987);

(b) “Rules” means the Rajasthan State Legal Services
Authority Rules, 1995 framed under the Act as
amended from time to time;

(c) “Chief Justice” means the Chief Justice of the High
Court of Judicature for Rajasthan;

(d) “High Court” means the High Court of Judicature
for Rajasthan;

(e) “Awareness Commiltee” means the High CourtLegal
Awareness Commitice or the District Legal
Awareness Committee or the Taluk Legal Awareness
Cominitiee, as the case imay be. |

=
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(2 All other words and CXPressions used i thse

Regulations, but not defined, shall have the same meanings
as arc assigned tothem in the Actor therules iramed there under.

CHAPTER - I
HIGH COURT LEGAL SERVICES COMMITTEE

3. Constitution of the High Court Legal Services
Committee:~—(1) There shall be a High Court Legal Services
Committee (herceinafter in this Chapter referred to as
Commutlee) tor Rajasthan High Court.

(2) The Committee, referred to in sub-regulation (1),
shall, bemdus Chairman, have not more than fourteen other
members.

(3) The Chaitrman ot the Committee may constitute
Sub-('fomnmtcm cmongest members of the Committee for  the
seat at Jodhpur ard Bench at Jaipur and such Sub-Commuttees
shall discharge hanctions assigned to them by the Committee,

(4) A person shall not be qualified for nomination as
member of the Committee under Section 8-A (2) (b) of the Act
unless he is :—

(@) an eminent person in the field of law or public
administration ; or |

(b) an eminen* social worker who is engaged in the
upliftment of the weaker sections of the people,
inciuding Scheduled Caste, Scheduled Tribes, O.B.C,,
Womer, Children, Rural and Urban Labour; or

(¢) a person ol repute who 1s specially interested in the
implementation of the Legal Services Schemes.

(d) holder of an oftice elected or otherwise connected
with }_'I'a}l'u::;:;itrlu'il or Social Association or a
cvovertaent department or semi-government body.

4. Term of *he Committee:—(1) The term of otlice ot the

commuittee nomincted under sub-section (2) of section 8§8-A of the
Act by the CUbret Justice shall be two years.
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Provided that the Commitice shall continue to tunction
even after expirv of its term tll a new commitice 1s appointed in
its place. |

Provided further that a member appointed under clause
(d) of sub-regulation (4) of Regulation 3 shall ccase 1o be a
member on his ceasing to hold the office by virtue of which
he was appointed.

(2) A member of the Committee may be removed by the
Chief Justice on the recommendation of the Executive Chairman

1f—

(a) he fatls, without sutlicient cause, to attend three
consecutive meetings of the High Court Legal
Services Commitlee; or

(b)) his continuation is not considered to be desirable for
any other good and sulficient cause.

(3) A member may, by writing under his hand addressed
to the Chiet Justice resign from the Committee and such
resignation shall be effective from the date on wihich it s
“accepted by the Chief Justice or on the expiry ol tharty days
from the date of tendering resignation, whichever s carlier.

(4) It any member nominated under Sec. 8-A of Act and
these regulation ceases to be member of the Commuitice for any
reason, the vacancy shall be filled up in the same manner as the
original nomination and the person so nominated shall continue
to be a member for the remaining term of the Committec.

(5) Subject to the provisions of sub-regulation (6) all
members nomiated under regulation 3 SIm;.l be entitled g the
payment of travelling allowance and daily allowance i respect
of journeys pertormed in connection with the meetings  and
functions ot the Committee and shall be paid by the Commuttec
at such rates as may be admissible to a class [ otheer, while
ravelling on ofiicial duly.

1

(6) It a member i1s a Government emplovee, he shail be
entitled to draw the travelling allowance and dﬂii}f’ allowance at
such rates as are admissible (o humy under the service rules
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applicable to him and shall draw the allowances trom the
department, nowhich he 1s so employed.

(7) The Scecretary of the Commuttee shall be a Judicial
Officer of the rank specified under rule 8 of the Rules, to be
appointed by the Chief Justice i consultation with the Executive
Chairman and he shall in addition to the pay and allowances
admissible to him as a Judicial Officer under the service rules
applicable to him be paid an honorarium of Rs. 500/- per month
for the performance of the duties which may be revised from
time to time by the State Authority in consultation with the
State Government.

5. Functions of the Committee:—(1) It shall be the duty of
the Commiittee o give effect to the policy and directions of the
State Authonty.

(2) Without prejudice to the generality of the functions
referred to m sub-reguiation (1), the Commitle ¢, xlmll perform
all or any of the tollowing tunction, namely:—-

(1) proviae legal serviges to persons who satisty the cri-
leria lard down under the Act, therules and theregu-
lations tramed thereunder

(b) conduct Lok Adalats tor the cases pending in High
Courl; and

(¢) encourage the scttlement of disputes by way of
negohations, arbitration and conciliahon between
the parties thereto.

@06. Functions gf the Secretary of the Committee:—(1) The
Secretary ot the Commiltee (hereinafter in this regulation
referred to as Secretary) shall be custodian of all assets, accounts,
records and funds placed at the disposal of the Committee and
shall work under the supervision and direction of the Chairman
of the Committee.

(2) The Sccretary shall maintain or cause to be
maimntained the true and proper accounts of the receipts and
caisbursement ol the funds of the Commitiee.
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(3) The Secretary shall convene meeting of the
Committee with the previous approval of the Chairman and
shall also attend meetings and shall be responsible for
recording of the minutes of such proceedings of the meelings
separately.

7. Meetings of the Committee:—(1) The Committee
shall ordinarily meet once in six months on such date and at
such time at the headquarter of the committee or at such place as
the Secretary may. with the concurrence of the Chairman so
decide. The Sub-Committees shall ordinarily meet once 1n a
month on such date and at such time at their respective places.
The meetings of the Sub-Committes shall be cenvened by the
secretary. ' '

(2) The Chairman and in the absence of the Chairman, a
person nominated by the Chairman, shall preside over the mect-
ing of the Commuittee or Sub-Commuittee.

(3) The procedure and agenda of any meeting of the
Committee or Sub-Committee shall be such as the Chairman
directs.

(4) The minutes of the proceedings or each meeting shal!
be maintained by the Secretary and such minutes shall be open to
inspection at all reasonable times by the members of the
Comimittee. A copy of the minules shall, as soon nway be, after
the meeting be forwarded to the State Authority within ten days,

(5) The quorum for the meeting of the Committee or
Sub-Committee shall not be less than one-third of the members
of existing members of the Committee or Sub-Committee
including the Chairman or the member presiding over the
meeting.

(6) All the matters relating to agenda at the meeting ot
the Committee shall be decided by a simple majority of the
members present and voting and in case of a lie, the person
presiding shall have the casting vote.

(7) Matters not included in agenda shall not be allowed
to be raised unless the Chairman or any other Member presiding
over the meeting so permits.
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8. Funds, Accounts and Audit:—(1) The funds ¢: the
Committee shall consist of such amounts as may be allocated
and granted to it by the State Authority as also such amounts as
may be received by the Commitlee from time to time either by
way of donation or by way of costs, charges and expenses
recovered from the person to whomlegal aid was provided or the
opposite party or otherwise.

(2) The Funds of the committee shall be maintained by
opening an account in a Scheduled Bank and be operated under
the signatures of the Secretary of the respective Commitlee in
accordance with the directions of the Chairman,

(3) For the purpose of meeting the mcadental charges
such as stamps and other necessary expenditure, an adequate
“amount of a permanent advance of not less than rupees two
thousand shall be placed at the disposal of the Secretlary of
the Commuttee.

(4) All expenditure onlegal services necessary tor carrying
out the various functions of the Committee, shall be metoutof the
funds of the Commultee.

i (5) The Secretary of the Committee shall keep and main-
tain true and correct account of all receipts and disbursements
and furnish quarterly return to the State Authority and such
accounts shall be audited in accordance with the provisions of
Section 18 of the Act. '

CHAPTER - 111
DISTRICT LEGAL SERVICES AUTHORITIES AND
TALUK LEGAL SERVICES COMMITTEES

9. Term of office and other conditions of appointinent of
the District Legal Service Authority:—(1) The term of ottice ot
the member of the District Legal Services Authority shall be of
two years and they shall be eligible for re-nomination.

(2) A member of District Legal Services Authority may
be removed by the Executive Chairman of the State Legal
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Services Authority on the recommendations ot the C hairman
of the District Legal Services Authority, ib—

(a) he fails, without sutlicient cause, to attend three
consecutive meetings of the Distnct T eoal Hervices
Authority;

(1) has been adjudged an msolvent; or

(¢) has been convicted of an olfence, which m the
opiion of he Executive Chalrman involves moral
turpitude; or

T
|

(d) has become physically or mentally incapatie Ot
acling as member; or

(¢) has so abused as a member his position as to render

hie continuance in the District egal SOTVICOS

Authority prejudical to the public mterest

Provided that, no member shall be removed trom the
District Legal Services Authority without atfording hmm
reasonable opportunity of being heard, '

(3) A member may, by wriling under his own hand
addressed to the Executive Chairman resign from the Distnict
Legal Services Authority and such resignation shall take effec
from the date on which itis accepted by the kxecutive Chairman
of the State Authority or on the expiry of thirty days from the
date of tendering resignation, whichever is carlier.

(4) If any member nominated 1o the District Legal
Services Authority ceases to be a member for anv reason, the
vacancy shall be filled up in the same manner as the original
nomination and the person so nominated shall continue to
be a member for the remaining term of the member in whose
place he is so nominated,

(5) Subject to the prowvisions of sub-regulation (6)
e members of the Commiltee shall be entitled to payment Ot
travelling allowance and daily allowance in respect of journeys
performed m a conncction with the Meeting/ Camp held
by the District Legal Services Authority and shall be paid by the
District Legal Services Authonly at such rates adnussible
to the class [I officer of the State Government or as may b

prescribed by the State Legal Services Authority.
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(6) If a member is a Government employee, he shall-ue

entitled to draw the travelling allowance and daily allowance at
the rates Lo which heis entitled under the service rules applicable
to him and shall draw from the department in which he
is employed.

10. Functions of the District Legal Services Authority:—
(1) It shall be the duty of every District Authority, In accordance
with section 10 of the Act, to perform such of the functions of the
State Authority in the District as may be delegated to 1t from hime
to time by the State Authority.

(2) Withoul prejudice to the generality of the functions
referred 1o in sub-regulation (1), or under sub-section (2) of
section 10, the District Authority may perform all or any of the
tollowing other functions, namely :—

(a) hold Legal Literacy Camps to promotes legal aware-
ness in the people specially the women and the
weaker sections of the society;

(b) publis.h/distribute pamphlets, booklets and other
news letters tor legal awareness;

(¢) establish and control Para-Legal Clinics to promote
legal awareness;

(d) arrange seminars and the workshops to that effect;

(e) take appropriate measures for spreeding
Legal 11teracy-and Legal Awareness amongst
the people in particular, to educate the weaker
sections of the society about their rights, benefits
and privileges guaranteed by the Constitution
and by social welfare legislations and other
enactments as well as  administrative programmes
and measures ete;

(f) makespecial effortstoenlist thesupportof voluntary
social welfare institutions working at the grass-root
level, particularly among the Scheduled Castes and
the Scheduled Tribes, Women and Rural and Urban
labour segiments; '
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(¢) produce video/documentary films, publiciiy
material, literature and lebllLJtlUlH Lo Injorm
ceneral public about the various aspects ot the Legal
Services Programmes.

(3) In the discharge of its functions under the Act, the
District Authority shall, swwherever itis considered ap pmpriatv,
act in coordination with other quunnwnml and
nongove srnmental institutions., Universities and others
engaged in the work of promoting the cause of legal services
o the poor and shall also be vuided by such dmmlmm as the
State Authority may give to it wriling,

11. Secretary District Legal Services Authonty:-—(1) the
Secretary of the District Legal Services Authority appointed,
under sub-zsi;?ction (?}) t')!" section Y L:ri* Lhie Act Sl A0t CNCTCISe
and perl*(‘;m‘l e duties of the Scerctary ot the District Fegal
Services Authority in addition to the duties to be discharged
by him as a _]udmal officer and for such discharge ot his
additional duties he shall be paid an honorarium ot
Rs. 400/- per month which may be revised trom ume o
fime bv the State Authority consultation with the State
Government.

(2) The Secretary shall bo custodian of all assels, accounts,
records and funds p]aced at- the di:‘-;p(m“:l Ot the Dastrict
Authority.

3) The Secretary shall maintamn and cause Lo be
maintained true and proper account ot the receipls and
disbursement of the funds of the District Authority under
the supervision of the Chairman.

(4) The Secretary shall convene mcutmwa of the District
Authority with the previous approval of lhe Chairman and
shall also attend meeting, and shall be res ponsible tor
maintaming a true and correct record of the minutes o the
proceedings of cach ol such mectings.

12. Meetings of the District Authority:—(1) The District
Authority shall ordinanly meet once i a snonth on such
date, time and at such place as the Secrctary may, with the
concurrence of Chairman, decide. |
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O thwe Choarrmay and in the absence of the Chalrinan

corcon cont o senior most Judicral Officer at his nL-“mu(‘;u{_‘u‘mr
o Lo ronunated by the Chainman shall preside at the meeting
(L L : :. i'h-..HL thtii‘;t\"{‘{‘j?’

) The agenda and procedure of the meeting shall be
such s the Charman may so delermine,  the matiers not
includied R the acenda shall not be allowed to be raised unless

the Chairinai so permil

F

Ch) o The mimutes of the proceedings of cach meeling
hall bBoosvioantained by the "‘u.rutaw and such manutes shall

o O Lo m;-;]m O ol all reasonable times L‘}y' Lthe moemboers
OF {tho 1ot Avtaorit

() lm GUOTLEL lm Lhe meelting shall not be less than
one-third of the umlmw members mdudmb the Chaitrman.

(G) Al L]L stions at the meeting of the District
Authornty shail be decided by a majority of the members:
present dind voling aid 1 case ol tie,  the person presiding,

shall have a castine vole.

13. Funds, Accounts and Audit:—(1) The Funds of the
District Authority shall consist of such amount as may be
aliocated and granted to 1l by the State Authority as also such
amount as may be received by ine District Authority from time
to time either by way ol donation so approved by the
Execulive Chairman or by way of costs, {..hargm and expenses
recovered trom the person to whom legal aid was provided

Or the opposile party or otherwise.

(2)Thet unds of the Instrict Authority shall be maintained
by opening an account in a Scheduled Bank approved by the
Chairman and be operated by the Secretary of the District
Authorily m accordance with the directions of the Chairman.

(3) For the purpose of meeting the incidental charges, an
Ao ate amount of not less rupees two thousand shall be placed

atthe disposat ol die Seeretarv of the District Authority under the

W . STt _‘ . . !__ 1- . .""’ ! - :
SUDCTVISION of The Chairman
A
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(4) All expenditure on legal services including legal aid
and advice as also expenditure necessary tor carrying out the
various functions of the District Authority, shall be met out of
the funds of the District Authorily. |

(5) The Secretary of the District Authority shall keep and
maintain true and correct account of all receipts and
disbursements and furnish quarterly return to the State
Authority. Such accounts shall be audited inaccordance with the
provisions of section 18 ol the Act.

14. Term of office and other conditions of appomtment
of the Taluk Legal Services Committec:—(1) The term ot oftice
of the members of the Taluk Legal Services Commuttee shall
be of two years and they shall be eligible tor resnomination.

(2) A member of Taluk Legal Services Committee may be
removed by the Executive Chairman Slate Legal Services
Authority on the recommendations of the Chalrman of the Talulk
Legal Services Committee in consultation with the Chairman,
District Authority if :—

(a) he fails, without sutticient cause, Lo attend three
consecutive meetings of the Taluk Legal Services
Committee; |

(b) has been adjudged an mmsolvent; or

(¢) has been convicted of an oftence, which in the opimion
of the Executive Chairman involves moral turpitude;
Or

(d) has become physically or mentally incapable of
acting as member; Or

(¢) hassoabused, as member, his position as to render Nis
continuance in the Taluk Legal Sorvices, Committee
Cprejudicial to the pubhic interest:

Provided that, no member shall e removed from the
Taluk Legal Services Commitiee swithoid Alrordiiy ham

reasonable opportunity of being heard,
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(3) A member may, by writing under his own Soad
addressed to the Executive Chairman State legal Services
Authority resign from the Taluk Leeal Services Committee and
such resignation shall take ctfect trom the date on which 1t 15
accepted by the Executive Chairman State lLegal Services

Authority or on the expiry of thirty days from the date of
tendering resignation, whichever is earlier.
L

(4) It any member ceases to be member of the Taluk Legal
services Commitiee for any reason, the vacancy shall be filled
up I the same manner as the original nomination and the person
so nominated shall contimue to be a member for the remaining
term of the menmiber v whaose place he 1is nominated.

(5) Subject to the provisions of sub-regulation (6) the
members of the Conumattece-shall be entitled 1o payment of
travelling allowancé and daily allowance in respect of journeys
performed in connection with the Mceting/Camp held by the
Taluk Legal Services Commitlee and shall be paid by the Taluk
Legal bervices Commutiee at such rates as may be admissible toa

class HI employee while travelling on othcaial daty or as may be
prescribed by the State Legal Services Authority.

(6) If a member is a Government cmployee, he shall be
entitled to draw the travelling allowance and daily allowance at
therates to which heisentitled under the service rules applicable
to him and shall draw from the department in which he is
employed.

15. Secretary of the Taluk Legal Services Committee:—
(1) An otficial working under the Chairman of the Taluk Legal
cervices Committee and so nominated by him, shall act, exercise
and perform the duties of the Secretary of the Taluk Legal
Services Commuittee and for the discharge of the additional
duties, he shall be paid an honoranum of Rs. 250/- per month
which mayv be revised from time to time by the State Authority,

in consultation with the State Government .

(2) The Secretary shall be the custodian of all assets,
accounts, records and funds placed at the disposal ot the Taluk
Committee.
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(3) The Secretary shall maintain true and proper
accounts of the receipts and disbursement of the funds of the
Taluk Committee.

(4) The Secretary shall, with the previous approval of
the Chairman, convene meetings and shall be responsible
for maintaining the true and correct record of the minutes
of the proceedings of each such meetings.

16. Meetings of the Taluk Committee:—(1) The Taluk
Committee shall ordinarily meet once a month on such date and
time at the head-quarter and at such place, as the Chairman may
decide. '

(2) The Chairman, and in the absence of the chairman, a

person nominated by the chairman, shall preside at the meeting
of the Taluk Committee.

(3) The procedure and agenda at any meeting of the
Taluk Legal Services Committec shall be such as the chairman
may determine.

(4) The minutes of the proceedings of each meeting
shall be maintained by the Secretary and such minutes shall
be open to inspection at all reasonable times by the members
of the Taluk Committee.

(5) The quorum for the meeting shall not be less
than one-third of the existing members including the
chairman or the member presiding over the meeting.

(6) All questions at the meeting of the Taluk Committee
shall be decided by a simple majority of the members present
and voting and in case of tie, the person presiding shall
have casting vote.

(7) The matter not included in agenda shall not be
allowed to be raised unless the chairman or any other member
presiding over the mceting, so permits.

17. Funds, Accounts and Audit of the Taluk Legal
Services Committee:—(1) The funds of the Taluk Committee
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shall consist of such amount as may be allocated and grarted
to it by the State Authority and also such amounts as 1‘:1*.-.-}?}
~be received by the Committee from time to time either by
way of donations approved by Chairman of the District
Authority or by way of costs, charges and expenses recovered
from the legal aided person or the opposite party or otherwise.

- (2) The funds of the Taluk Committee shall be
maintained in Scheduled Bank approved by the Chairman.

(3)*For the purpose of meeting the incidental
charges an adequate amount of a permanent advance of
not less than rupees one thousand shall be placed at the
disposal of the Sccretary of the Taluk Committee.

(4) All expenditure on legal services necessary tor
carrying out the various funcltions of the Taluk Committee
shall be met out of the funds of the Taluk Committee.

(5) The Secretary of the Taluk Committee shall keep and
maintain true and correct accounts of all receipts and
disbursements and furnish quarterly returns to the State Author-
ity through the Chairman District Authority in accordance with
the direction of Executive Chairman. The accounts of the Taluk |
Committee shall be audited in accordance with the provisions of
Section 18 of the Act.

 CHAPTER - IV
LEGAL SERVICES

18. Mode of providing Legal Services:—IlLegal Scervices
may be provided in all or any one or more than one of the
following modes, namely:—

(a) process fees and all other charges payable or
incurred in connection with any legal proceedings
except court fees;

(b) representation by a legal practitioner in a legal
proceeding,;
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(c) obtaining of certified copiles of orders and other
documents in the legal proceedings;

(d) preparation of a paper book including printing and
translation of documents, in the legal proceedings;

(e) any other expenses which chairman of Legal Services
Commitiee or District Authority deem fit to grant in
special circumstances ol a given case. '

19. Application for legal aid or advice:—(1) Any person
desiring legal aid or advice may make an application addressed
to the Secrctary of the concerned Authority /Committee or the.
Chairman ot theTaluk Legal Services Committee, as the case may
be, but if the applicant is iliterate or not in a position to till in the

particulars required in the application, Secretary or any other

officer/olficial of the District Authority /Committee or any legal
practitioner whose name appears on the panel of Legal Aid
Lavwyers, of the District Authority/ Commuttee, as the case may
be, gather the necessary particulars from the apphicant prepare
the application on his behalf and atter reading 1t out and
explaining it to him, obtain his signature or thumb mark on it.
The application shall be in performa indicated in Schedule “A”
of these regulations.

(2) An affidavit shall accompany the application for
Legal Aid, which shall be regarded as sufticient to decide the
eligibility to legal aid, unless the concerned District Authority/
Committee has reason to disbelieve such an affidavit.

(3) The District Aulhhority/Committee shall maintain a
register of applications wherein all applications for legal aid
and advice shall be entered and the action taken on such
application shall be noted against the entry relating to each of
such application. ‘

20. Disposal of applications:—(1) On receipt of an
application for legal aid or advice, n the case of High Court
Committee or District Authority, the Secretary and in the case of
Taluk Committee, the Chairman of the Taluk Committee shall
scrutinies the application for the purpose of deciding whether
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the applicant is eligible for grant of legal services in accordance
with the provisions of these Regulations and the Actand therules
thereunder for the purpose of arriving at such decision, he may
require the applicant to submit further information as may be
necessary and also discuss the matter personally with the
applicant. The application shall be processed as early as possible
and preferably within one month.

(2) The District Authority/Committee, to which
application is made shall consider the application and decide
eligibihity of the application and its decision to provide or refuse
legal aid shall be final.

(3) Where it 1s decided not to grant legal aid to an
applicant, the reasons for not doing so shall be entered in the
Register of applications maintained by the District Authority/
Committee and information in writing to that effect shall be
communicated to the applicant.

(4) Noapplication lor legal aid or advice shall be allowed
1f the District Authority /¢committec is satistied that:i—

(a) the applicant has knowingly made false statement or
turnished lalse imtormationregarding case or hismeans
or place of residence; or

(b) inthecaseof contemiplated Civil, Criminal or Revenue
or any other matter proposed to be initiated ina Court
of Law, theapplicant (in case of plaintiff,complainant,
or petitioner only), there is no primafacie case to
iitiate such proceedings; or

(¢) the applicant is not entitled to the same under
Section 12 or any other provision of law or the Act
and the rules framed thereunder;

(d) having regard to all the circumstances of the case it is
otherwise not just and reasonable to grant it.

21. Certilicate of Lligibility:—(1) Where an application
tor legal services is allowed, the Secretary of the Dislrict Author-
ity /Committee as the case may be shall issue a certificate of
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Eligibility to theapplicant entitling himtolegal services inrespect
of the proceedings concerned, The certificate shall be in
performa indicated in schoedule 75" of these regulations.

(2) The Certificate of Eligibility shall entitle the
applicant' lo such Jegal aid as specitied therein.

(3) The Certificate of Eligibility shall stand cancelled 1t
the legal aid is withdrawn and the lawyer to whom the case

of the applicant is assigned, as also the court before which
the case is pending shall be miorned accordineiv g,

C Y

22. Honorarium payable to Legal Practitioper on the
Panel:—(1) The concerned Committee/ District Authority shall
prepare a panel of legal pracutioners who are prepared to
represent or plea A the case on behall of the persons pl'n\fidﬂ‘d
with Jegal aid under these regulations. | '

(2) 1n the first instanee endeavour shall be made to
arrange services ol the Legal Practiioner on honorarium basis.

If such services cannot be go arranged or cannol be so arranged
without providing assistance by another legal practitioner,
the concerned Committee/District Authority may appomnt a
legal practitioner and pay the fee at the fOHowing rates—

(2) Cour!l of Tehsildar, Executive M agistrate, Civil Judgoe
(Junior Division) cum  Judicial Magistrate,
Sub-Divisional Offlicer, Assistant Collector and
other similar courts cte. Rs. 400/~ per case;

(b) Court of Collector-cum-District Magistrate, addl.
Collector-cum-Additional District Magistrate,
Civil Judge (Senior Division) cum Chiet Judicial
Magistrate and Civil Judge (Senior Division) cum
Additional Chief Judicial Magisirate, Revenuc
Appellate Authority and other similar Tribunals
Rs. 600/ -;

(c) Court of District & Sessions judge, Additional
District and Sessions judge, Rs. 900/~ per case ;

(d) High Court Rs. 1100/~ per case ;
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(e) In any case tor reasons to be recorded in wriling 1t is
considered by the Chairman to be of such nature/
importance requiring payment ot higher fees to
the legal practitioner, may  pay higher fees as it
deems fit.

(3) Fee payable under sub-regulation (2) shall be paid
In two Instalments as under:—

(a) 1/2ofthe fee on engagement of the legal practitioner
atter first hearing ot the case;

(b) remaining fee alter final decision of the case.

(4) Such legal practitioner to whom any casc is assigned
either for legal advice or for legal aid shall not recetve any fee
or remuncration whether in cash or in kind or any other
advantage, monetary or otherwise, trom such person or from
any other person on his behalf and he shall submit a certificate
to that etfect.

(5) Such legal practittioner on the panel, who has
completed his assignment, shall submit a statement showing
the fee due to him in connection with the legal proceeding
conducted by him on behalt ot such person to the Secretary of the
District Authority /Committee whoshall, after due scrutiny obtain
sanction of the chairman and on such sanction being given
the remaining amount shall be paid by the Secretary to the
legal practitioner. It shall, however,~be open to such legal
practitioner to waive the remaining fee in whole or in part.

23. Duty ot aided person:—-Ey&ry aided pegrson or his
representative shall attend the office of the DistricWAuthority/
Committee as and when required by it or by the legal practitioner
so engaged and shall turnish full and true intarmation and
shall make full disclosure ol the fact of the case tQ the legal
practittoner concerned and shall attend the court as and when
required by practitionér at his own expenses.

24. Cancellation of Certificate of Eligibility:—The
District Authority /Committee may cither on its own motion or
“otherwise cancel the Certificate of Eligibility granted under
regulation 21 in the following circumstances, namely:—
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(a) in the event of being found that such person was
possessed of sufficient means or the Certilicate of
Eligibility was obtained by misrepresentation or
fraud;,

(b) in the event of any material change in the
circumstances of such person ;

(c) in the event of any misconduct, misdemeanor or
negligence on the part of such personin the course of
receiving legal aid ; |

(d) in the event of such person not cooperating with the
District Authority/Committee or with the legal
practitioner so assigned by the Committee/ District
Authority ;

(e) in the event of such person engaging a legal
practitioner other than the one assigned Dby the
Committee/ District Authonty ;

(f) in the event of death of such person except in the
case of such proceedings where such proceedings
survives through-legal representative ;

(g) areporthasbeenreceived from theadvocate assigned
to such person that he is not co-operating with the
advocate or is guilty of misbehaviour towards the
advocate and such report has been verified:

Provided that no such Certificate of Eligibility shall
be cancelled without giving due notice thereof to such person
or to his legal representative in the event of his death, to
show cause as to why the Certificate should not be cancelled.

.(2) Where the Certificate of Eligibility is cancelled on the
ground set out in clause (a) above, the District Authority /
Committee shall discontinue legal aid allowed and shall be
entitled to recover from the aided person the amount of legal
aid granted to him through Public Demands Recovery Act, f
deemed necessary.

s
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25. Proceedings by the chairman in urgent case;ﬁ:z.:*

Notwithstanding anything to the contrary contained in s
Cregulations, in case the Chairman ol any Committee/ District
Authorily is of the opinion that such a situation has arisen
herein immediate action is required to be taken or there 18 no
possibility of immediately convening the meeting of the
Committee/District Authority, then he may, i anticapation
of the approval ot the Committee/District Authority
concerned, take such action as he may deem fit, and there
alter he shall, as soon as possible send a report of his action
SO taken to the Commitlee/ District Authority, concerned.

CHAPTER -V
LOKADALAT

20. Compamlmn of the Lok Adalat at High Court
level:— (1) The Lok Adalat shall consist of atleast one sitling or
retired Judicial Officer of the rank not below District ]udge
or the Judge of the Figh Court and such other membcm not more
than two out of the tollowmﬂfq —

(i) Member ol the legal profession ;
(1i1) Social worker:

(111) person of repute interested in Legal Scervices
Schemes ;

(1v) representatives.of voluntary social organisations ;
(v) members of legal clinig, if any.
(2) The Lok Adalat at District level shall consist of atleast

one sitting or retired Judicial Officer and such other members not
more than two out of the followings:—

(1) Member ot the legal protession ;
(11) Social worker ;

(iit) person of repute interested in Legal Services
Schemes ;

(1v) representatives of voluntary social organisations
(v) members of legal clinig, it any ;

(Vi) Any olficer of the revenue department.
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(3) The .ok Adalat at Taluk level shall consist of atleast
one sitting or retired Judicial Otficer and such other members not
more than two out of the followings:—

(1) member of the legal profession ;
(11) social worker;
(i11) person of repute interested in Legal Services Schemes;

(1v) representatives of voluntary social orgamsatlons

(v) members of legal clinic, if any.

27. Intimation to the State Authority:— The secretary of
the High Court Legal Services Committee or the District
Authority or the chairman of the Taluk Legal Services
Committee, as the case may be, shall inform the State
Authority about the propesal to organise the Lok Adalat well
betore the date on which the Lok Adalat is proposed to be
organised and lmmsh the tollowing information to the
Slate Authority:—

(1) the place and the date and time at which the
Lok Adalat is proposed to be organised,;

(ii) whether some of the organisations as referred to in
regulation 26, 1(iv); 2(iv); 3(iv) of this scheme
have agreed to  associate themsewes with the
Lok Adalat

(111) categories and nature of cases, viz. pending cases or
pre-litigation disputes, or both, pmpoqed to be
placed before the Lok Adalat;

(iv) number of cases proposed to be brought before
the Lok Adalat; _ 1

(v) any other information relevant to the convening
and organising of the Lok Adalat.

28. Procedure for organising Lok Adalat:— (1) The
secretary of the High Court Legal Services Committee or the
District Authonity or the chairman of the Taluk Legal Services
Comwmittee, as the case may be shall convene and organise.
Lok Adalat on regular intervals as may be deemed proper
In view of the number of cases available for being taken up.
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(2) The secretary of the High Court Legal Services or the
District Authority or the chairman of the Taluk Legal Services
Committee, as the case may be, shall organise Lok Adalat
“at least once in a quarter and as soon as sufficient number of
cases referred to it under section 20 of the Act or otherwise
are available for being taken up.

(3) The secretary of the High Court Legal Services
Committee or District Authority or. the chairman of the Taluk
Legal Services Committee, as the case may be, shall be tree to
organise Special Lok Adalat for any specific kind ol cases
available for being taken up.

(4) The secretary of the High Court Legal Services
Committee or District Authority or the chairman of the Taluk
Legal Services Committee, as the case may be, may associate the
members of legal clinic, social organisation, charitable and
philanthropic institutions and other similar organisations with

the Lok Adalats.

29. Holding of Lok Adalat:— A Lok Adalat may be
organised at such time and place and on such day, including
Saturdays, Sundays and holidays as the State Authority, FHigh
Court Legal Services Committee, District Authority, Taluk Legal
Services Committee, as the case may be, deems appropnate.

30. Reference of the case to Lok Adalat:—-—(l) The cases
shall be referred to the Lok Adalat by the concerned court as
per section 20 of the Act.

(2) While making such reference, the concerned court
shall transmit the record/ file to the Secretary of the High court
Legal Services Committee or the Secretary of the District Legal
Services Authority or the Chairman Taluk Legal Services
‘Committee, as the case may be, to put the matter before the

Lok Adalat and direct the parties to attend the Lok Adalat on the
date tixed thereot.

_ (3) On receipt of an application moved before Lok Adalat
by any one of the parties for settlement of dispute in the Lok
: Ad_alat, the concerned Lok Adalat shall send the application to

- e
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the concerned court for appropriate action under intimation to
the applicant.

(4) The secretary ot the High Court Legal Services
Committee or the District Authority or the chairman of the Taluk
Legal Services Commitice, as the case may be, shall be
responsible tor the sate custody of the record from the time it
receives it tll they are returned.

(5) Each Judicial Officer shall cooperate in holding of Lok
Adalat and 1n transmission of the court records and shall make

sincere etfort for settlement ot disputes through Lok Adalat.

(6)The Judicial records shall be returned within ten
days of the Lok Adalat irrespective of whether or not the case
1s- settled by the Lok Adalal with an endorsement about the
result of the proceedings. Flowever, the Lok Adalat Committee
shall be Iree to detain the record/file of the case if it thinks
proper to place the case in next Lok Adalat when there is a
possibility of settlement, and inform the court concerned.

31. Lok Adalat at thePre-Litigation Stage:— (1) On
receipt of application by the secretary of the District Authority/
Committee or the chairman ot the Taluk legal Services
Committee, as the case may be, for settlement of a legal dispute
between the parties at pre-litigation stage, the secretary /Chair-
man of the District Authority /Committee respectively shall
examine the matter and if he deems it fit to refer the matter for
pre-litigation scitlement, he shall 1ssue a notice alongwith copy
of the application and documents if any, to the opposite party
for appearing betore him.

(2) The secretary/the chairman of the District Authority /
Committee, as the case may be after hearing the parties, if he
thinks proper toreter the matter to the Lok Adalat, he shall direct

the parties to appear before the Lok Adalat for pre-litigation
settlement on the date tixed for the Lok Adalat.

(3) The matter so referred, if not settled at the

pre-litigation stage by the lok Adalat, the Secretary/Chairman .
of the District Authority/Committee, as the case may be, shall
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keep the record of the papers and shall advice the parties A
seeking remedy in a court and if any of the party is fit to get legal
aid heshall direct  thesametoapply for legal aid to the proper

authority.

(4) In cases which are referred to the Lok Adalat at
pre-litigation stage, the version of the parties and other
documents submitted by them along with the original award ol
the Lok Adalat, shall form part of judicial record.

(5) After the Lok Adalat is over, the record of the cases of
pre-litigation stage, shall remain in the custody of the Secretary/
the Chairman of the District Authority/Commuittee, as the case
may be.

32. Functionsofthe Lok Adalat:— (1) The secretary ot the
District Authority/Committee or the chairman of the Taluk
Legal Services Committee as the case may be, shall assign
~specific cases to each bench of the Lok Adalat.

(2) The secretary of the District Authority /Commitiee or
the chairman of the Taluk Legal Services Committee as the case
may be, shall prepare a ‘cause list’ for each bench of the Lok
Adalat and intimate the same to all concerned about the date,
time and the place of such Lok Adalat atleast seven days before
the date of such Lok Adalat and such notice to the parties may ve
dispensed with by the secretary of the District Authority/
Committee or the chairman of the Taluk TLegal Services
Committee if he is of the opinion that proper and due notice has
been given to the parties at the time of making reference under
regulation 31 (2).

(3) Every bench of the Lok Adalat shall make sincere
efforts to bring about a conciliatory settlement in every case put
before it without bringing about any kind of corcion, threat
or undue influence, allurement or misrepresentation.

- 33. Procedure for effecting compromise or settiement at
Lok Adalat:— (1) When a compromise or settlement has arrived
at between the parties, the Lok Adalat shall proceed Lo make an
award on the basis of such compromise.
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(2) Every award of the Lok Adalat shall be signed by the
panel constituting the Lok Adalat.

(3) The original award shall form part ot the judical
records and a copy of the award shall be given Lo each of the
parties duly certified to be true by the sccretary of the District
Authority/ Commiltee, or by the chairman Taluk lega
Services Committee as the case may be. |

34. Award to be categorical and lucid:— (1) Bvery award
of the Lok Adalat shall be categorical and lucid and shall be
written in the language used in the local courts. The award may
be drawn up in Hindi or in English.

(2) The par‘tie:-; Lo the diﬁpult‘ shall bo z'uquirvd Lo altix thelr
signalurcs or thumb impression, as the case may be, on the
Award of the Lok Adalat.

35. Compilation of results:— Al the conclusion of session
of the Lok Adalat, the secretary of the District Authority/ Com-
mittee, as the cose may be, shall compile the resulis for subnus-
sion to the State Authority while the chairman of the Taluk Legal
Services Committee shall compile the same for submission to the
State Authority as well as to the District Authority and also
for its own record.

36. Maintenance of Panel of Lok Adalat Judges:— The
secretary of the District Authority /Comnutlee vr the chairman
of Taluk Legal Services Commitlee as the case may b, shall
maintain a panel of retired Judges, Advocates, Soctal Workers
etc. possessing qualification  and experience prescribed o
"accordance with the provisions of section 28(2) (o) of the Act, and
as laid down in rule 17 of the rules who are agrecable to
associate in Lok Adalats. |

37. Meeting and Conveyance Allowance. lsvery
member of the bench of the Lok Adalat shall be paid an
honorarium of Rs. 150/- per Lok Adalat and shall also be
entitled to actual conveyance charges or such conveyance
allowance as may be fixed from time (o time by the State Tegal
Services Authority in consultation with the State Government.

-
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38. Procedure for maintaining record of cases referre .t /
under Section 20 of the Act or otherwise:— (1) Secretary of the
sDistrict Authority/Committee, or chairman of the Taluk Legal
Services Committee as the case may be, shall maintain a
register whereinall the casesreceived by him by way of reference
to the Lok Adalat shall be entered giving particulars as below:—

(1) date of the receipt;
(11) nature of the casce:

(n1) such other particulars as may be deemed necessary;
and

(1v) date of settement and return of the case file.

(2) When the caseis finally disposed of by the Lok Adalat,
an appropriate entry shall be made in the register.

- 39. Miscellaneous:— (1) The appearance of lawyers on
behalt of the parties at the Lok Adalat shall not be refused.

(2) No court fee shall be payable by the parties in respect
of matters or cases brought before or referred to a Lok Adalat.

(3) The sccretary of the High Courl Legal Services
Committee or the sccretary of the District Authority or the
chairman of the Taluk Legal Services Committee, as the case
may be, shall provide all assistance as may be necessary to
the Lok Adalats.

(4) Every bench of the Lok Adalat may evolve its
own procedure for conducting the proceedings before it and
shall not be bound by either the Civil Procedure Code or the
Evidence Act or the Code of Criminal Procedure. However,
the bench shall be guided by the principles of natural

justice, equity, fair play and other legal principles.
CHAPTER - VI )
FUNDS AND ACCOUNTS

40. Budget ;—(1) The High Court Legal Services Commit-
tee and the District Authority shall submit the budget estimates
to the State Authority for ensuing financial year in respect of
the scheme envisaged by the Act, Rules and the Regulations.

»
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(2) The Taluk Legal Services Commuttee shall submut 1ts
budget estimates to the District Authority concerned for next
financial year in respect of the schemes envisaged by the Act,
Rules and Regulations which shall be torwarded to the
State Legal Services Authority.

(3) The expenditure tor such Schemes shall constitute
“Non-Plan” expenditure and may be met out of the grants
received by the High Court lLegal Services Committee and
the District Authorily and the Taluk Legal Services Comnuttee, as
the case may be. |

41. Maintenance of Accounts:--(1) The Chairman ol the
Fligh Court Legal Services Commiltee or the Chairman ot the
District Authority or the chairman of the Taluk Legal Services
Committee, as the case may be, shall exercise complete and full
control over the expenditure to be incurred on the schemes.

(2) The Secretary of the thigh Court Legal Services
Commuittee or the Sccrelary of the IDistrict Authority, as the case
may be, shall render true and proper accounts to the State
Authornty every quarter. '

(3) The Chairman of the Taluk Legal Services Commuttee
shall render true and proper accounts to the District Authority

every month which shall be forwarded to the State Authority
after due scrutiny.

42. Allotment of Special Grants:—On a request received
from the Fligh Court Legal Services Committee or the Districl
Authority or the Taluk Legal Services Committee, as the case may
be, the State Legal Services Authority may release special grants
for convening and holding ot Lok Adalats, 1f considered
necessary.

43. Maintenance of Accounts etc.—The General
Financial &AccountseRules shall apply for maintenance of
Accounts except where there is mmconsistency with these
Regulations or Rules and the Act there under.
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CHAPTER - VI
LEGAL LITERACY
LEGAL AWARENESS COMMITTEES
HIGIH COURT LEGAL AWARENESS COMMITTEL

44. Constitution of the High Court Legal Awareness
Committee 1) There shall be a I ligh Court Legal Awareness
Committee for lxa]aallmn [igh Court, which bhﬂ“ work under
the direction and super vision ol [ the High Court Legal Services
Commillee.

(2) High Court Legal Awareness Committee shall have
fifteen members. '

(3) The following shall be Ex-Officio members ol the
High Court Legal Awareness Comumittee:

(1) Chairman ot the Tligh Court Legal Services Commuttee.
........... Chairrman.

(11) Secretarv ol thel lwh Courtl L ml%w vices Committeoe.
# ’

............. Secretary.

(111) President Rajasthan I--ligh Court Bar Association.
. Member.

(1v) Director, Social Weltare Department, Rajasthan.
.......... Member.
(4) The LExecutive Chairman of State Legal Services
AUthOI’l) shall nominate in consultation with the Chief
Justice of the Rajasthan Fligh Court, other members (not more
then eleven) from amongst those possessing the experience
and qualitications prescribed in Sub*regulati(m (5) of this

regulation, which shall  include atleast one member each
from Scheduled Castes, Scheduled Tribes and Wemen,

(5) A person shall not be qualified for nomination as
member ol the High Court Legal Awareness Committee unless
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an eminent social worker who is engaged in the
upliftment of the weaker sections of the people,
including Scheduled Castes, Scheduled Tribes,
Women, Children, Minority, Rural and Urban *

labour; or
an eminent person in the field of law; or

a person of repute who is specially interested in the
implementation of the Legal Awareness Schemes; or

a person who is involved or was involved to
educational field; or

Law Students who are involved in the scheme
envisaged by the Act, Rules and the Regulations
thereunder.

g 45. Term of office and other conditions of appointment
of the High Court Legal Awareness Committee:—(1) The
term of office of the member of the High Court Legal
Awareness Committee nominated under sub-regulation (4)
of regulation 44 shall be for two years and they shall be
eligible for re-nomination. ' |

(2) A member of the High Court Legal Awareness
Committee nominated under sub-regulation (4) of regulation
44 may be removed by the Executive Chairman of the State
Legal Services Authority with the consultation of Chief
Justice, if;— |

(a) he fails, without sufficient cause, to attend three

consecutive meetings of the High Court Legal
Awareness Committee; or

(b) has been adjudged an insolvent; or

(¢) has been convicted of an offence, which In the

opinion of the Executive Chairman involves moral
turpitude; or -

(d) has become physically or mentally incapable of

acting as.a member; or
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(e) has so abused his position as to render his continu-
ance in the High Court Legal Awareness Commuttee
prejudicial to the public interest:

Provided that, no such member shall beremoved from the
High Court Legal Awareness Committee without affording him
reasonable opportuni-ty of being heard.

'(3) A member may by writing under his own hand ad-
dressed to the Executive Chairman resign from the High Court
Legal Awareness Committee and such resignation shall take
eftect from the date on which it is accepted by the Lixeculive
Chairman of the State Authority or on the expiry of 30 days from
the date of tendering resignation, whichever is earlier.

(4) If any member nominated under sub-regulation (4) of
regulation 44 ceases to be member of the 1ligh Court Legal
Awareness Committee for any reason, the vacancy shall be filled
up in the same manner as the original nomination and the
person so nominated shall be a member for the remaining term
of the member in whose place he is so nominated.

(5) Subject to the provisions of sub-regulation (6),
all members nominated under sub-regulation (4) qf regulation
44 shall be entitled to payment of travelling allowances and
daily allowances in respect of journeys performed in connection
with the Meeting/Camp held by the IHigh Court Legal
Awareness Committee and shall be paid at such rates as may be
~admissible to a class 1st officer while travelling on official duty
. or as may be specified by the State Legal Services Authority.

- (6) If a member is a government employce, he shall
beentitled to draw the travelling allowances and datily atlowance
at the rates to which he is entitled under the Service Rules
appllcable to him and shall draw from the department in which
he is employed.

(7) The secretary of the High Court Legal Services
Committee or the person nominated by the Executive
Chairman of the State Legal Services Authority, shall be the
Secretary of the High Court Legal Awareness Committee.
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46. Functions of High Court:Legal Awareness Commit-
tee :— (1) It shall be the duty of the High Court Legal Awareness
Commuttee to give effect to the policy and directions of the State
Authority with regard to legal awareness.

(2) Without prejudice to the generality of the functions
referred to insub-regulation (1), the High Court Legal Awareness
Committee for the Iigh Court shall, perform all or any of the
following functions, namely:—

»

(@) hold Legal Literacy Camps to promote legal aware-
ness in the society specially the women and the
weaker sections of the society;

(b) publish/distribute pamphlets, booklets and other
news letters for legal awareness;

(¢) establish and control Para Legal Clinics to promote
legal awareness;

(d) toarrange seminars and the work shops to that effect;

() take appropriate measures for spreading legal
literacy and legal awareness amongst the people in
particular to educate weaker sections of the society
about their rights, benetits and privileges guaranteed
by the constitution and by sacial welfare legislations
and other enactments as well as administrative
programmes and measures etc. ;

(f) make special efforts to enlist the support of voluntary
social welfare institutions working at the grass root
level, particularly among the Scheduled Castes and

the Scheduled Tribes, Women and Rural and Urban
[Labour segments; |

(g) to produce video/documentary tilms, publicity:
material, literature and publications to inform general

public about the various aspects of the Legal Services
’rogrammes.

47. Functions of the Secretary:— (1) The secretary shall be
custodian ol all the assets, accounts, records and funds placed at
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the disposal of the committee and he shall work under the super-
vision and direction of the chairman of the committee.

(2) The secretary shall maintain true and proper accounts
of the receipts and disbursement of the funds of the committee.

(3) The secretary shall convene meeting of the commitlee/
Legal Literacy Camps with the previous approval ol the
chairman and shall also attend meetings and shall be responsible
for maintaining a record of the minutes of the proceedings of the

meeti ngs.

48. Meetings of the Committee:— (1) The commuttee
shall ordinarily meet once in three months on such date and
time and at such place as the secretary may, in consultation
with the chairman decide.

(2) The chairman, and in the absence of the chairman a

person nominated by him shall preside at the meeting of the
committee.

(3) The procedure at any meeting of the committee
shall be such as the chairman may determine.

(4) The minutes of the proceedings of each meeling
shall be maintained by the secretary and such minutes
shall be open to inspection at all reasonable times by the
members of the committee. A copy of the minutes shall be
forwarded to the State Authority.

(5) The quorum for the meeting shall be not less than
one-third of the existing members including the chairman or the
member presiding over the meeting.

(6) All questions at the meeting of the committee shall be
decided by a majority of the members present and voting and 1n
‘case of a tie; the person presiding shall have a casting vote.

DISTRICT LEGAL AWARENESS COMMITTEE

49. Constitution of District Legal Awareness
Committee:— (1) There shall be separate District Legal
Awareness Committee for the concerned District which shall
work under the direction and supervision of District Authority.
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(2) The Dastrict Legal Awareness Committee shall have
eleven members including chairman.

(3) The following shall be Ex-Officio members of the
District Legal Awareness Commitlee.

(1) The District Judge of the concerned district.

-------- Chairman.
(i1) Prestdent of District Bar Association.
--------- Member.

(ii1) Chief Judicial Magisirate, in the district where the
head quarter of District Judge and Chiet Judicial Magistrate
is not the same, the senior most Additional Chiet Judicial
Magistrate at District Judge Flead Quarters.

- - - -Secretary.
(iv) District Social Weltare Otticer.
------- Member.
(v) Public Relation Officeor.
------- Member.

(4) The Chairman ot Distnict Legal Awarencess
Committee may nominate in consultation with the Executive
Chairman, State Legal Services Authority, other members (not
more than six) {rom amongst those possessing the experience
and qualifications prescribed in sub-regulation (5) of
regulation 44 ot these regulations which shall include at least
one member each from Scheduled Castes, Scheduled Tribes
and Women.

50. Term of office and other conditions of appotntment
of the District Legal Awareness Committee:—- (1) The term ol
office of the member of the District Legal Awareness Committee
nominated under sub-regulation (4) of regulation 49 shall be of
two years and they shall be eligible tor re-nomination.
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(2) A member of District Legal Awareness Comnuiec

nominated under sub-regulation (4) of regulation 49 may be

* removed by the Executive Chairman of the State Legal Services

Authority on the recommendations of the chairman of the
District Legal Awareness Committee, if:—

(a) he fails, without sufficient cause, to attend three
consecutive meetings of the District Legal Awareness
Commitlee; or

(b) has been adjudged an insolvent; or

(¢c) hasbecen convicted of an offence, which in the OpIinion

of the Executive Chairman involves moral turpitude;
Or

(d) has become physically or mentally incapable of
acting as member; or

(e) hassoabused his position as torender his continuance
in the District Legal Awareness Committee
prejudicial to the public interest:

Provided that, no member shall be removed from the
Diastrict Legal vareness Committee without aflurdnw im
reasonable opportunity of being heard. >

(3) A men:ber may, by writing under his own hand
addressed to the txecutive Chairman resign from the District
Legal Awareness Committee and such resignation shall take
effect from the dite on which it is accepted by the Executive
Chairman of the Siate Authority or on the expiry of 30 days from
the date of tendering resignation, whichever is earlier.

(4) If any member nominated under sub-regulation (4) of
regulation 49 ceases to be member of the District Legal.
Awareness Committee for any reason, the vacancy shall be
filled up in the same manner as the original nomination and
the person so nominated shall be a member for the remaining
term of the member in whose place he is so nominated.

(5) Subject to the provisions of sub-regulation (6) the

member of the committee shall be entitled to payment of
. _
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travelling allowances and daily allowances in respect ot
journeys performed in a connection with the Meeting/Camp
held by the District Legal Awareness Commuttee and shall
be paid by the District Legal Services Committee at such
rates admissible to the class two officer of the Slate Government
or as may be prescribed by the State Legal Services Authority.

(6) It a member is a government employee, he shall be
entitled to draw the travelling allowances and daily allowances
at the rates to which he s entitled under the Service Rules
applicable to him and shall draw from the department 1in
which he i1s employed.

(7) The Chiet Judicial Magistrate of concerned district or
the other judicial officer nominated by the chairman of the
District Legal Awareness Commitlee shall be the secretary of the
District Legal Awareness Commilice.

51. Functions of District Legal Awareness Committee:—
(1) It shall be the duty of the District Legal Awareness Conmumittee
‘to give etfect to the policy and direction of the State Authonty.

(2) Without prejudice Lo the generality ot the Tunctions
referred to in sub-regulation (1), the District Legal Awareness
Committee shall, tor the District perform all or any of the
functions, enumerated in sub-regulation (2) of regulation 46
hereinbefore mentioned tor I'hgh Court Legal Awareness
Commuittee.

52. Meetings of the Committee:—(1) The committee shall
ordinarily meet once in three months on such date and at such
place as the secretary may, in consultation with the chairman
decide.

- (2) The chairman, and in the absence of the chairman a

person nominated by him shall preside at the meeting of the
committee.

(3) The procedure at any meeting of the Committee shall
be such as the chairman may determine.

(4) The minutes of the proceeding of cach meeting shall be
maintained by the secretary and such minutes shall be open to
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Inspection at all reasonable times by the members of 2
committee. A copy of the minutes shall be forwarded to
the State Authority within 15 days.

(5) The quorum for the meeting shall be not less than
1/3 of the existing members including the chairman or  the
member presiding over the meeting,

(6) All questions at the meeting of the committec shall be
decided by a majority of the members present and voting and 1in
case of a tie, the person presiding shall have a casting vote.

TALUK LEGAL AWARENESS COMMITTEE

53. Constitution of Taluk Legal Awareness Committee:—
(1) There shall be separate Taluk Legal Awareness Commuttee
for the Taluk (Sub-Division) concerned which shall work under
the direction and supervision of the Taluk Legal Services
Committee. |

(2) The Taluk Legal Awareness Committee shall have nine
members including chairman.

(3) The following shald be ex-officio members of the Taluk
Legal Awareness Committee:—

(i) The Senior most Judicial Officer of concerned Taluk
(Sub-Division).

e, Chairman.
(11) President of Bar Association .
cverineee, Member.
(111) Sub-Divisional Magistrate.
.................. Member. .

(4) The chairman of Taluk Legal Awareness Committee
shall nominate in consultation with the chairman, District Legal
Awareness Committee, other members (not mos e than six) from
amongst those possessing the experience and Juclifications
prescribed in sub-regulation (5) of this regulation which
shall include one member from Scheduled Castes, and one
from ScheduledTribes. |
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(5) A person shall not be qualified for nomination as
member of the Taluk Legal Awareness Committee unless heis :—

(a) an eminent Social Worker who is engaged in the
upliftment of the weaker sections of the people,
including St,heduled Castes, Scheduled Tribes,
Women, Children, Rural and Urban Labour
segment; or

“ (b) an emninent person in the tield of law; or

(¢) aperson of repute who is specially interested in the
implementation of the Légal Awareness schemes; or

(d) a person who is involved or was involved 1In
cducational field; or

(¢)  aw Students.

54. Term of office and other conditions ot appointment

of the Taluk Legal Awareness Committee:—(1) The term of

office of the members of the Taluk Legal Awareness Committee

nominated under sub-regulation (4) of regulation 53 shall be of |
Lwo years and they shall be ehgible for re-nomination. &

(2) A member of Taluk lLegal Awareness Co.mmiuttéégf"’
nominated under sub-regulation (4) of regulation 53 may be
removed by the chmrman District Legal Awareness Commirttee
on the recommendations of the chairman of the Taluk Legal
Services Committee if he comes under any of the disqualifica- -
tions mentioned in sub-regulation (2) of regulatlon 45: B

Provided that, no member shall be removed from the
Taluk Legal Awareness Committee without affording hl_m
reasonable opportunity of being heard. . .

(3) A member may, by writing under his own hand
addressed tq the chairman District Legal Services Authority
resign from the Taluk Legal Awareness Committee and Sumﬁ‘;-g
ignation shall take effect from the date on which it 1s ‘accey
by the chairman, District Legal Services Authon;y Or Ork
expiry of 30 days from lhe date of tendering re&gnatlon*
whichever is earlier.
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() If any member nominated under sub-regulation ()
of regulation 53 ceases to be member of the Taluk LLeoal
Awareness Commitice for any reason, the vacancy shall be
filled up in the same manner as the original nomination and the
person so nominated shall continue to be a member for the
remaining term of the member in whose place he is nominated.

(5) Subject to the provisions of sub-regulation (6) the
members ol the committee shall be entitled to pavment of
travelling allowances and daily allowances in respect ol
journeys performed in connection with the Meeting/Camp held
by the Taluk Legal Awareness Committee and shall be paid by
the Taluk Legal Services Committee al such rales as may be
admissible to a class three employee while travelling on ollicial
duty or as may be prescribed by the State ].egal Services
Authonty.

(6) If a member is a covernment employee, he shall
be entitled to draw the travelling a!'ou-nmm and daily
allowances at the rates 1o which he s entited under the

Service Rules applicable to him and shall draw from the
department in which he 1s employed.

(7) Any employce of the Pistrict Legal Services Au hority
nominated Dy the chaimirman, District | (”—’Eil Sorvices At ]'m;ri.v
shall be the secretary ol the Taluk FLegal Awareness Commuittee.

Ay
/

55. Function of Taluk Legal Awareness Committee: (]
It shall be the duty of the Taluk Tegal Awareness Commiliee to '
aive effect to the policy and direction ol the State Authority A
District Legal Awarcness Commilice.

(2) Without prejudice to the generality of the functions
referred to in sub-regulation (1), the Taluk Legal Awareness
Committee shall, for the Taluk concerned perform all or any
of the functions, cnumerated in sub-regulation (2) ol regulation
46 hereinbelfore mentioned for the fligh Court Legal
Awareness Commuttee.

56. Meeting of the Committee:—(1) The comnuttee
shall ordinarily mect once 1 three months on such date and at
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such place as the secretary may, in consultation with the chair-
man decide.

(2) The chairman, and in the absence of the chairman a
person Authorised by the chairman District Authority shall
preside at the meeting of the Commitlee.

(3) The procedure at any mecting of the commitice
shall be such as the chairman may determine,

4) The munutes of the proceedings of cach meeting

shall be marntamed by the  secretary and such munutes shall
be open to mspection al all reasonable times by the members
Lhe committee. A copy ot the minutes shall be forwarded to the
District Aunthonty.
(5) The quorum for the meeting shall not be less than
one-third of the existing members including the chairman or the
person presiding over the meceting,

(6) All questions at the meeting of the committee shall be
decided by a majority ot the members present and voting and in
casc of a tie, the person presiding shall have a casting vote.

57.  Procedure tor organising Legal Literacy
Camp:—(]) The secretary of the ng;h Court Legal Awareness
Comumittee or the District Legal Awareness Commitlee or the
chairman ot the Taluk Legal Awareness Commitlee, as the case
may be shall convene and organise Legal Literacy Camp at least
ONCe In a monti.

(2) The sceretary ol the Thgh Court Legal Awareness
Committee or the District Tegal Awareness Commilttee or the
charrman ol the Taluk Legal Awareness Commitiee, as the case
may be, shall also associate the members of the legal pmlvsamn
college student v, soclal oreanisations, ¢h anlablL and philan-
thm}‘m institutions and other Hllﬂll?xl organisations with the
|l.e al Literacy ¢ amp.

58. Intimalion to the State Authority:—(1) The secretary
of the TTigh Court Legal Awareness Committee or the District
Legal Avwareness Commitlee or the  chairman of the Taluk
Legal Awareness Committee, as the case may be, shall in
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form the State Authority about the proposal to orgas .«
Legal Literacy Camp well before the date on which the Legal
Literacy Cambp is proposed to be held and furnish the tollowing
information to the State Authority:—

(i) The place date and the time at which the Legal Literacy
Camp is proposed to be held.

(ii) Whether some of the Non-Governmental organisa-
tions and olher organisations have agreed to associate
themselves with the Legal Literacy Camp.

(iii) Name and other particulars of participanis i the
Legal Literacy Camp.

(iv) Any other information relevant to the convening and
organising of the Legal Literacy Camp.
C . L , .

59. Composition of the Legal Literacy Cam p:—The Legal
Literacy Camp shall be prescribed over by the chairman or by a
person to be nominated by the chairman of the commuiitee, who
may be a Judicial Officer/ Administrative Officer siting or
retired, Lawer, Social Worker or an cd ucationist.

60. Holding of Legal Literacy Camp:—l.ecgal Literacy
Camp may be held at such time and place and on such day,
including saturdavs, sundays and holidays by the Hhigh Court
Legal Awarcness Committee, District Legal Awareness
Committee and Taluk Legal Awarencess Commillee, as the
case may be, as intimated under regulation 58 or deem

appropriate.

61. The governmental agencies, non- governmental  vol-
untary social services institutions and other bodies engaged
the work of promoting the causc of legal service to the poor shall
co-operate the State Authority/ District Authority/ Commuitiec
or the Legal Awareness Committee, as the case may be, inlaking
appropriate measures for achievine the object of the Act
Rules and the Revulations made thereunder taking their
~services, they shall be affiliated by the chairman of the State/
District Authority or the Commiltee, as the case may be, or

the Legal Awareness Committee shall affiliate their atter

making such enquiry or taking such step as deem proper and
these institutions under thedirections of the concerned chairman.
62. Removal of Non-Governmental Officers or Persons

Associated with Legal Literacy Programmes:—If intheopinion
of chairman of the High Court Legal Awareness Committee,
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District Legal Awarcness Committee, or Taluk legal
Awareness Committee, as the case may be, anyv ot the
non-governmental organisation or members ol legal chmic
or any other association associated with legal hiteracy
programmes are not taking interest tor fulfilment ot the
objects of such prograimmes herein before mentioned, he shall
order such non-governmental members of legal chnic or
any other such organisation to cease to associate themselves
from such camps.

63. Vacancies or defects in appointment invalidate
orders and actions:—No aclion or proceedings ot the District
Authority /Commitlee or the Leval Awareness Commuttee, as
the casemay be, shail be mvalid by reasononty ol the existence ol
any vacancy amongst its members or any defects in the
constitution thereot.

6-1. Protection of action taken in good faith:-—No suil,
proscculion or other legal procecdings shall hie against the
members or any olficer or person acting under the direction ot the
District Authority/Commitiee, as the case may be, tor execuling
any order made under tiese regulations orinrespect ot anything
which is in vodd faith done or intended 1o be done by such
member, olficer or the person under these regulations.

SCHUDULR "A”
(5L’t:’ “L"Si!!f”ilﬂl )i )
APPLICATION FOR GRANT OF LEGAL AID

I. Name ol the applicant

1\

Name of the father/husband of
the apphcant

3. Whether applicant betongs
G.C./5.T., it so, mention sub-caste

4. Occupation ol the appheand

5. Apphcant's address

6. Annual mdmw ol the apphicant
7. Name-ol the Court/Tribunal, in

which the case 1s 1o be mstituted or
1s pendlig

S  Namwe and addio-w ol the Opponend
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g, Subject matter ol the dispuic : J
10, Name ol the Lawyer, whose

, services the applicant would
| l[tke to avail of ,
I'l. Whether any proceeding in
relation (o the same subject
matter was mstituted i any
Court/Tribunal, and if so, with
what result ? |
12 Whether any legal aid was applicd
lor, oblained or refused, on any
previous occasion ? 1 so, ave the
pariiculars ol the procecdines and
the fegal aid received therein.
Place .o DT Stgnature ot the applicant.

iiiiiiiiiiiiiiiiiiiiiiiiiiiiiiiiiiiiii

VERIHTCATION
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SCHEDULE “B”
(See Regulation 21)
OFFICE OF THE LEGAL SERVICES
AUTHORITY/COMMITTEE
CERTIFICATE
It is hereby certitied that the Legal Services Aul'lmrity/
Committee on the particulars turnished by the applicant

Shri/Smt./Kumarl ......... SEUURURUTOTUR e, S/0, W/o,
1D/ 0uiiiienan . R ST I O
has  decided to Uran ]..L‘:;J,Jl Ard o the sad Ll.l.'ﬁl_"rlifﬁml I Case
NG penidhing to be stituted o the Court of
........................... e and as per desire of applicant
ST /O RO I O e e Advocale is

appointed on Lehalt of the np}‘alimnl lo appear and plead the
casce 1n the concerned court according to the Regulations, Act
and the Rules made thereunder. |

Place s oo .

| Date s oo

[No. 1S (7) Laie-2/98]

Chairman/Secretary

Legal Services Authority / Committee.

Governmient Central Press, Jaipur,



